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Title: Mr. Speaker welcome His Excellency Mr. Khalifa Bin Ahmed Al-Dharani, Chairman of the Council of Representatives of the
Kingdom of Bahrain and the members of the Bahraini Parliamentary Delegation.

MR. SPEAKER: Hon. Members, please take your seats. We have got honoured guests here. Hon. Members, I have a very happy
announcement to make.

On behalf of the hon. Members of the House and on my own behalf, I have great pleasure in welcoming His Excellency Mr.
Khalifa Bin Ahmed Al-Dharani, Chairman of the Council of Representatives of the Kingdom of Bahrain and the members of the
Bahraini Parliamentary Delegation who are on a visit to India as our honoured guests.

They arrived in India on Wednesday, 28 November, 2007. They are now seated in the Special Box. We wish them a very
happy and fruitful stay in our country. Through them we convey our greetings and very best wishes to His Majesty the King, the
Parliament, the Government and the friendly people of the Kingdom of Bahrain.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Now, Question Hour.
Q. No. 201 - Shri Ramdas Athawale — Not present.
Some method has to be found out by the hon. Leaders.

Q. No. 202 - Shri Girdhari Lal Bhargava

(Q. No. 202)
oft Breemdt cirer Mk @ F&lcw, Wil Blor-ablet 2t dufor & it 9Ra IER S A6 Uttt B el BT &8 8?7
oft gwet ucel : wlol it douforni-seE! A1 forsll, mu & fdsor duferil b iy 3 SoreEt asd &7
oft Breemd cirer Meld @ AElce, U3l wlot i forolt dsufort & it amud e g ¢ &, Hiowp! AU el Jreer &7

off gwer ueel :adlcd, &3 duoll &b aly I i1 ol I BT AG AN BN b 91 IDR B AEAA A actol el duforn v A i e
veRclso &, ol sk &1 3 a1l 8l vere $fderer &) orlt 8 521 aifailer arewr RAetiorer douforn Sie weaRdsl, JsRT veRemgo ol & 3@ Sicamse 81 orft 8,
feborftbory, wers Sawel, Wisasic, $i3aN &)

MR. SPEAKER: No, they say we are associated with the Government.

SHRI PRAFUL PATEL: I have said 'with Government only--Air India'. That is why, I asked him. He says he wants to know about
all. That would be a little bit difficult to give the particular of every company.

MR. SPEAKER: No, not necessary unless the Government has some joint venture.
off Breemd cwrer s1eta @ a1@icRr, 3121 3MURY v Aoy, oGt 3. .. (caeer)
3eALT HAC ¢ fb SRIY2 3 v uetse e

oft Breemd} cmrer st & argicw, smudht ur 3 SRIYR 3 v SRR wRRISH ol 361 8, Wi oo aaxd &, Iorb aiy 3 3 srewr A Brcer e



a8, olPIe fAwrorol &ic 3 vargarer Bamvs A Samer sidr 3, sl g Aot B arasis oft A duforil 331 deE A doycie wacht & a@fds arbe X Semer A
SuleT 91T fier 21p) BT yoor dar 3 e @1 aga suier 3aurger 8 &, ifdver @R @1 32 w2 o briqur ol &) 9R1 yrat A & b awn JRoR so
fAererel Buforll U BRIFUI @0l el T SRI TriaE! wrelt BrRRI [dewl I st el iz ufd & Bama 3 @ & ab? it & el 1 e 8 &
siSeror verensr Eazi o cidt &, ol stoar dulerar Eart ot aeier wardl &) s it sy A ot ugaar 8, aar 33 JaA aielt uz syt foricur £?
2fe foricuI oidt & Al Ul 3365 e RMazen ool aifge? snudt 3o wreEA @ [52rn BIbt o 8, $3P ol Jolpl ot fharn @1 glonl afldy, a&

age Hgeauvt RAeer 3
SHRI PRAFUL PATEL: At least, he is happy that some work is happening in Jaipur. So, we have satisfied the hon. Member.

But the fact is that all of us are aware and we have stated in the past that the Government does not regulate the airfare at

all.[m1]

In fact, one of the advantages of competition has been that air fares have come down over the years rather than go up in spite of
fuel prices and other inputs having gone up. As far as that part is concerned, I would like to assure the entire House that we, as
Government, of course, are concerned when prices are being charged over and above. In fact, sisi a@ smuer axr &t arT ol ar &
gl sl & b Ior Brb 221 suv §3er Afda Gt & wu 3 ant exdt 8| 32b sl RoR Gt 3l 3 o oft Sawt ol forn smn &) Gisr Afda
Bla1 @1 Abe A8 2 b vardies! & Brereid & oo S sfndvsnw o Jorre fsen srn 2, w8 G sovgr @53 SARKR o1 Uz F0d Bldr 3 Sisl ads
3row Ca @l &t &, sual off upt 8, A el 3 il 531 @it @ crn orn @ b Aduas? Bl e fbae & Aer 2a b Fu A ifcils Yo aer
el &) e B forstt verzenzel 221 uw & areman St & FU I aYel @l 2 Al R il iz uz 3ud Raemw ok oaE ol e das &
oIl a& U2 azgel foben gion, Al ol dact &9 GSIFH DRAR ], dicd DS Bl [ Saw & Fment A IPr1 srN a6 G vorie =il ol foben o Siat
aw fbaw &t ar, smu it oert E 5 gyt & asig 3 et sai Jiar 3 Dbt acclr 3R ) A APioR 3icHl, Feiin off Far Jamsil o e o
1313|

MR. SPEAKER : The question is on cartelisation and now everybody will ask questions about his city.
We will go to next Question.
Q.No. 203 - Shri Madan Lal Sharma — not present.

Shri Raghuveer Singh Koshal.

(Q. No. 203)2

oft zadlz Ris @loret : arezigr a1@kcw1, Jicf oft of aarn & b somi-mAs Hue & sifl sor Axdisors el 3 &8 ) 33> e 3oaier 2004 3 dismdie
owtor Bt oo Bt 3 R R ¥ 308 i 31 g Afbor A Jedor @ B Brofdelt P Asro o1 3, A& 591 6 SToR 3| Ay Bowr 3 ST g
fer. st 6t v dhearyy, ) sadht spurad sl 8 siiz seuie $t Bais oft 8 Afdber ygierel B @RI ag el are 3 ac @ &) 1992-1993 3 33 wer
gan 3z 1993 & diarduwene A Mred g4 3@ MBEE Basad il dbmdiosg gowioe! di of doirn &) 36l Rapdis off fdsen 3l it anw
dpfeole 31 w2 oft 3 em Afdbor clior aut 3t ag BAF B WO ST6! B SR B2 38 8

MR. SPEAKER : Please put your question.

oft vl Rie dioret : a1dicw, as el sifder AR Bret 381 2 dofard! da1 Aol Uz W @2 38 &) Yorica @IS &I Brider & amg oft 2rg smwren Hfdore
3l oidl o Ut 2@1 &) W At 3y s2ADr AMBSWE Rasact wiel disg ©F A b s diet 3 fcrr w2 Rur e, aEiifts 3w Tt aGa S 26T &) T o)
fordiaot 2 fob ammu 531 3, @@difs 321 81 A vep el okl @eal ardt wruell PyEte b @R ar 3 o 28l 3

MR. SPEAKER : Sorry. This is not the way to put a question. No.

SHRI SONTOSH MOHAN DEV : Sir, I fully appreciate the sentiments of the hon. Member. I can tell this much that this is under
the active consideration of the Government. What has been going on is that BRPSE's report has been examined and a Group of
Ministers is looking into it. I am sure that some goods will be available with you very soon. As soon as we get it, we will give it.

STERALT ABIGA: T MU GAA YD Yool 9ff Yevoll andal? [R3]

off vgdly Ris wioret : sreagr #dlea, A aorollr st Sit @l arowrere a1 g @ A 21 Jorad Foma

SHRIMATI ARCHANA NAYAK : May I know from the hon. Minister of Heavy Industries and Public Enterprises whether the
Government has monitored that the loss-making PSUs turn into profit-making companies as soon as the same are taken over by



the private companies? If so, the reasons thereof.

SHRI SONTOSH MOHAN DEV: Sir, it is not necessary that the private companies are earning profits. They have an advantage
that they can hire and fire, which we cannot do. As per our Common Minimum Programme, we have to take basic interest of all
the employees into account and nothing can be done at the sacrifice of the employees.

We have already revitalised companies. Sir, you will be happy to know that in Kolkata, six companies, which were sick, are now
paying their own salaries. Vision Group is doing extremely well. Even the West Bengal Government is patronising them.
Braithwaite and Company is also doing well. So, the policy has proved to be correct. On the floor of the House, I can say that
today the working class has realised that thus far no further and they are working seriously doing all the best they can do, and
this policy will help us. We have already revitalised 26 unites and more will be revitalised.

I had said last time also in this House that we are getting total cooperation from the employees' unions irrespective of their
—isms. Irrespective of whether they belong to the CPI, CPI(M), Congress and even BIP, they are all helping. ...(Interruptions)

SHRI GURUDAS DASGUPTA: The Minister has become guardian of the trade union movement. ...(Interruptions)

MR. SPEAKER: He is acknowledging the contribution of the working class. You
should be happy.

...(Interruptions)

SHRI GURUDAS DASGUPTA : He did not realise it. ...(Interruptions) This is unfortunate. Do not give sermons. ...(Interruptions)
MR. SPEAKER: This is not proper. This is not right. They have revitalised 26 units. That is something remarkable.

off arcienf3d e urélet : areerer oft, 3 MU FREH A oot Fid} Sft A Sween aigen & arer At dufsril B B 2&1 2 Aol A TEART HICT TG
uctt 3iiz dater douelt 3f & 261 &) T°N FTDR S URT BE VA1 yFa@ 3 b derer Dol Ford @ d me? g witcgoR ¥ ot ARk G 3F F, fbe ot aen
@R 2 b widassr duslt are 3 Sl 87 el 8 A daan [ ¥t fdoft dufrni & Boids wru AR @l owl ot 81 a=iifds el 3 it 1o of sne
o5 sl duforr el uclt &) a*n IPER B U B Y[ & dfds @A A oA 25 Yo geras SRR afdbe 3 aer sne, Rt soidhl amreolt assth

SHRI SONTOSH MOHAN DEV: Sir, this is not a fact that the public sector companies are making losses. Some of them are doing
very well. You know this fact very well. The examples of it are petroleum companies. In spite of the international crude price
going up, they have borne the burden by offsetting the impact from their profits and they are giving good services to the people.
About what the hon. Member has said about fertiliser companies, I would submit that because it is the need of the country's
agriculturists, we are going out of the way to help them. Two of them have been revitalised and another is in the pipeline.
Fertiliser is the need of the hour for our cultivators. We will do the best of what we can do.

SHRI P. MOHAN : Sir, our hon. Minister is aware of Hindustan Photo Film Company at Ooty. Have any special steps been taken
to improve the condition of Hindustan Photo Film Company from loss-making to profit-making?

MR. SPEAKER: All will ask only about individual companies. Nothing is called policy or programme.

Mr. Minister, do you know anything about Hindustan Photo Film Company?

SHRI SONTOSH MOHAN DEV: It is a company in Ooty which is making losses. We have got sympathy for it because almost 75
per cent of its employees are tribals and some of them are disabled also. We have appointed experts to analyse how to improve
the condition of this company. No viable report has come. We have not decided to close it; we are giving their salaries and
statutory liabilities are also being paid.[s41 We have not got any proposals till now, but it is under our consideration.

off <igepier X% & srezsr ke, 3 3MuD Fr=mH A Ao Ficft Sft A Sroton aiear & 5 A3 &Y, e, Herrg A vavad dudlt &, 3ad ai 3 i uscax
oft @etr gast &) S uael Aroloflr Froilg2 Shoft A, smotoller 1Y urtler 2ae of sice B eft 3l as dudh gifise 3 and 3| gz ws YRR Aellerdt @ Jfore 3
3i? s1eRIg, 3 a8 arpen Yfore 3| F woroftr i} oft A Rorcht waen b gsi aga Al el wraist 3, o1 Ysavel ad a8l 3, e off aga 3 safen
3PR 3MU 3Ah TAHU9IGT DI DRI D31 Al o Fu 3 g ueil 37 38T sReh

MR. SPEAKER: It is your suggestion for action. et ferm



off digapia B2 & 3 crjere wo it off gens of
IERTET HBNG & 311U i T oid] alet IS,
SHRI SONTOSH MOHAN DEV : Sir, we can examine this issue.

MR. SPEAKER: Thank you. 3! sk et sren 3, 3mu do snsd,

MR. SPEAKER: Q. No. 204, Shri Adhir Chowdhury. Actually, this Question does not relate to the Ministry of Petroleum and
Natural Gas. This has been done by mistake. The Minister for Petroleum and Natural Gas can only answer part I of this Question.
Let this Question be transferred to the Ministry of Civil Aviation.

SHRI ADHIR CHOWDHURY : Sir, to whom should I address this Question? Should I ask it from the Minister of Civil Aviation or
the Minister of Petroleum and Natural Gas?

MR. SPEAKER: It is related to the Ministry of Civil Aviation. It was realized only now that it has been mentioned under the name
of the wrong Ministry. Please do not burden our hon. Minister We have a dynamic Minister in the Ministry of Petroleum and
Natural Gas, but this Question relates to the Ministry of Civil Aviation.

SHRI ADHIR CHOWDHURY : Sir, I had prepared my questions for asking in the House. Will this list be maintained?
MR. SPEAKER: I will ask my office to send it to the Ministry of Civil Aviation with a request to inform you.
...(Interruptions)

MR. SPEAKER: Mr. Minister, your Ministry should have returned that Question to the Lok Sabha Secretariat as not pertaining to
your Ministry. That was the mistake and it should not happen in future, not like this. It should be kept in mind. My office is not in
error in this regard, it is an error of your Ministry.

Q. No. 205 - Shri M. Raja Mohan Reddy

(Q. No. 205)

SHRI M. RAJA MOHAN REDDY : Sir, nowadays the real estate prices are touching sky high. Hence, the grabbing of vacant land
has become a very attractive proposition with no exception to the Railway land also.

I would like to know this from the hon. Minister. Has the Rail Land Development Authority -- constituted in November 2006
mandated to ensure the use of vacant Railway land -- recommended any propositions? What is the action taken by the
Government, if it is so?

SHRI R. VELU : Sir, the constitution of the Railway Land Development Authority was done with the specific purpose of identifying
vacant lands that can be put to alternate use other than by the Railways. Accordingly RLDA has been constituted, and it is going



into details of such lands that will be available in various zones. They are collecting this information, and they will definitely see --
as soon as this information is collected -- that they are exploited to the advantage of the Railways. Perhaps it could be used for
commercial use, plantations, joint venture projects and so on and so forth.

Therefore, I assure the hon. Member that we will not allow the land to be grabbed. I am saying this because the hon. Member
mentioned about grabbing of land. We would not allow this because we have been constantly endeavouring to see that whatever
land has been encroached over the years is evicted. We have been successful in this direction, and we will see that these lands are
protected and used to the advantage of the Railways.

SHRI M. RAJA MOHAN REDDY : Secondly, I would like to know this from the hon. Minister. There are large chunks of Railway
land lying unutilized and abandoned after the closure of Steam Loco-Sheds and Railway Maintenance Depots. There are a number
of places in the country. Particularly, I would like to mention the names of a few places in Andhra Pradesh like Bitragunta,
Donakonda, Nandalur, Pakala, Dharmavaram, Rajahmundry, Tuni, Palasa, etc. where there is an attempt by outsiders to
encroach into these lands. Is the Government prepared to lease such type of lands for commercial use -- keeping in mind the
prevailing scenario -- and get income for the Railways?[s)

SHRI R. VELU: As I mentioned, this Railway Land Development Authority will definitely go into this aspect and see whether it can
be leased out, whether there can be a joint venture or, whether it can be commercially exploited by the Railways itself.

MR. SPEAKER: We will be taking up the Supplementary Demands for Grants (Railways) today. You can argue all these things at
that time.

SHRI R. VELU: I assure the hon. Member that these lands will be identified with the purpose of exploiting them in the future.

SHRI M. APPADURAI : Hon. Speaker, Sir, the Minister has given the details, but I would like to know about the results of the
continuous exercise to free these lands from the encroachers right from the time the Minister has come into power, that is, for the
last three-and-a-half years. If the Minister can give us the details of encroachments, at least, he should tell us as to how far the
Ministry has succeeded in this regard.

SHRI R. VELU: Sir, this is a good question posed by the hon. Member. In fact, 1,46,627 people have encroached 0.37 per cent of
the railway land or 1,575 hectares of land over the years. We have been taking constant steps during the last five years. The hon.
Member wanted to have the figures for the last three years. We have evicted so far 28,530 encroachers and we have recovered
500.17 hectares of land from them. We are applying both Public Premises Act as well as the Railways Act under Section 147 (1)
to see that these encroachers are evicted. The only difficulty is that this Public Premises (Eviction of the Unauthorized Occupants)
Act, 1971 does not have sufficient teeth. So, what we are planning to do is to amend this Act. It is before the Law Ministry, and
the observations made by the Law Ministry will be examined by the Railways Once that Act is amended, that will enable our
Estate Officers to have the powers of a Civil Court so that a decree could be made and enforced under the Code of Civil
Procedure.

MR. SPEAKER: You cannot get up again. We will be taking up Supplementary Demands for Grants (Railways) today when you
can discuss all these issues.

SHRI RUPCHAND PAL : They are Demands, Sir.

MR. SPEAKER: Probably, none of you will be there during the discussion on the Supplementary Demands for Grants (Railways).
The problem is that everybody will be absent. That is the problem in this House.

SHRI RAVICHANDRAN SIPPIPARAI : Railways is one of the biggest land owners. When other Government and local bodies
approach Railways for lease of railway lands for development work, there is no simplified procedure available. Therefore, I would
like to know from the Minister whether the Railways would consider simplifying the procedure for leasing out the land for
development activities.

SHRI R. VELU: Sir, we have formed Land Development Authority. Ministry will go into specific issues like leasing or joint venture.
The procedure is being simplified. I assure the hon. Member that the reply or answer or order from the Ministry will be given
within the shortest possible time.

SHRI RUPCHAND PAL : Sir, taking into account the livelihood of poor people who have set up shops in the railway land, in the
year 2003, the Railway Ministry has announced a policy that if the shopkeepers form cooperatives, they would be given railway
land on priority on lease to set up their shops. What is the progress made by now? We find that the cooperatives formed by such
people are denied this sort of land which was assured by the former Minister of Railways in 2003.



SHRI R. VELU: I do not know what the former Minister of Railways has assured, but I would like to assure the hon. Member that
wherever the cooperative societies are formed and to whom land has been allotted, they are not being evicted. They were given
that kind of privileges.

SHRI RUPCHAND PAL : They are not being given any land.

SHRI R. VELU: They are being given land and that is what I am saying. Cooperatives are being treated on a different footing,
unlike others they are given all protection. They are not being denied what is due to them.

MR. SPEAKER: Any hon. Member being allowed to put a Supplementary now will not be allowed to raise any matter after the
Question Hour. You choose between Supplementary and your matter.

...(Interruptions)

A=l snfeeerorrer @ amotoflr siewrer A8k, Yed B wicky, spiler ot w3 aiffragn 3, Bior U2 sf-anfiemsii @1 aeon &, Jol sEflall Y Ieb B0l B e Ied
9191 [deprt yifraszur i Femuon bl a1 et 3ifz a8 =1 gan e o Jo1 Swilell @I =IRIRe Yl sz ek efte 31 3uRlbr fben smeen et 9t fbaeit
it SPIEl @I af-aftRmal =1 ST 31 FTh HIRM SRM 3117 TR RGARKD efte 3 3 YBR & Yokl Fefid o3h ok &t smeicol @l Jd agr 2?7
Alolofter el Sft 33 Juse wIA?

SHRI R. VELU: I have already answered the question while replying to the previous hon. Member. In the recent past of two and a
half years we have evicted about 28,530 encroachers and recovered about 500 and odd hectares of land. We assure you that
these lands will definitely not be allowed to be encroached upon again. We will either make a compound or allow the lands to be
planted with commercial crops or jatropha and others so that further encroachment is not allowed. On the question of
commercial exploitation, as you mentioned we will definitely go into it and see that these lands are utilized.

oft maretrer Bis @ #18ice1, Yo &t sragandl @l Sxr 53U Yo 23S uz S seilel 5w AeR B amee A ifegun o2 ot sidt 8, S et 6 Swflen 3uRie
31 ardi 28Xt 8, o1 uT = A @l aifcrar & @ bl @1 gxde 3) A AU I A Siololl Al & b Sl Sefler Yo & 3u=ier 3 ol and 2 alie e
IAIDOR ol H-Fafdeil 3 ruell s @1 3u=ileT W Fel & Al & fere &t 3, cifdbor Jotaol 3u=NPl ofdl 81 Ta1 &, TR o= IFMR b Ak I Jol Swfloll o1
got: 91- SR Y A2 e BA?

MR. SPEAKER: The Question relates to encroachment. =z vemiadic &8l 3
oft opgorrer BiE @ oidl, selew
SHRI R. VELU: There is a point which the hon. Member has raised.

MR. SPEAKER: The trouble is you know everything and you answer every question. You should have said you want notice. Carry
on.

SHRI R. VELU: Sir, earlier the law used to be that whenever land is acquired through the State Government and given to the
Railways or State land is given to the Railways, when there is no purpose for which it can be put into use by the Railways it
would be repatriated to the State Government. Now, many courts have held that it is not necessary for the Railways to return the
land to the State Government, it can be put to alternative use by the Railways, and Railways is competent to dispose of it in
whatever way it wants. So, we are not returning the land to the State Governments and we are not allowing encroachments either
on those lands. We are taking action as you mentioned.

(Q. No. 206)[b6]

SHRI PARSURAM MAJHI : May I know from the hon. Minister as to what are the essential requirements to get grants in aid for
residential and non-residential schools for children belonging to the Scheduled Castes? Can a Non-Governmental Organisation,
which is only two years old, apply for a grant to set up new schools?

SHRIMATI MEIRA KUMAR: I have already given the details sought by the hon. Member in the reply.

SHRI PARSURAM MAIJHI : How many such projects have been received by the Government which the States Governments have



recommended? Would the Government provide the details of the proposals or projects received during the current year and their
status?

MR. SPEAKER: Details need not be given now. That is not possible also. It is a Question Hour.
SHRIMATI MEIRA KUMAR: This also has already been given in the reply.
MR. SPEAKER: Details have already been given in the reply. He wants the details of the individual projects.

off 9ictog, R : Aoflr 3rearst Sff, Aef A6 Yoot oAl ST O aedl P rart A Adfla 3, udq a6 Biem A gsT Fan 3, sARE T MUD AR A
mofofler sicft Sft 3 gwon aen [ seRIfR Snft B S 4 ug-ferams e forenm I SIY A A el smanflr Renerr ar Afdal¥idisr off, aai o fore
di.3ft e, 3iie ang. . e, & @t <t Siet effy Sifdsor st a8 srazen ordl 8 & Sieten diEdT € 5 AR AFDR 3 Yol: dle] wal G wrazen wfl?

MR. SPEAKER: Is it connected to your Ministry?

SHRIMATI MEIRA KUMAR: We have coaching programmes. There is a scheme of the Ministry connected with this and we are
implementing it. St sramfler Rene &, asi uz ol 2, Afdsel 33 Pog, oA TG W2 & | 83 ARl [Aererr 3 Wit Jfen ordf 2, weR g 3 e
AR 91621 A DAY Pbog 3, Sl Mifer S &

off ISR JISact & 31ERIST ABIG, 3TST BT UGCH Yral 121 8l e, ifdpor 3 Efbep 3 src arm e a6 aga AGrauvl g o)
MR. SPEAKER: You come to this question, Shri Athawale.

off WG 3MTOAA ¢ AeeIs AR, S NSUCS DR B e ol RRBRIcT 2per Bt 31 8, 33 a2 3t 3ol sicft arElcer a1 Ve Broker e & B Brax
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off ah¥sns 21613 1 areagt wdiG, 60 yfior Riewh 3, safere amu oidl § Ao &) St 2Nsren aoft &, 32E 2T SN 3 amuor wft D2 ol @war en fb
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IIBR DI Dol & b sy urt G ordl 3| aen vl & e anmuds urt dan ordl 7 werlt & 50,000 e @wai snesi?.. . (wiatmor)

MR. SPEAKER: Do not get excited.

oft af¥errs; 26ts & sreersr off, ¥t srer *<blar wons 3 3 srwor I 9 SRaw) wel ren & fb worsti @t & et @I sropra ifdw| FHICEI 9 UG BBl SRI
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MR. SPEAKER: Okay; it is over. Any one can start a school and the Government has to take over!
SHRI HARIBHAU RATHOD : Not like that. This is a school of the Central Government.
MR. SPEAKER: Okay, let her reply.

off RIS AS1s ¢ areien Sft, A Az IR Aiide b wrdl & 50,000 awd d PR RoR Po Gl a1 P odl & s, s Jute
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...(=azme)
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MR. SPEAKER: Q. No. 207, Shri Hansraj Ahir — Not present.

Q. No. 208, Shri Rajagopal.

(Q. No. 208)

SHRI L. RAJAGOPAL : Sir, the hon. Minister has been very kind enough to grant Rs. 80 crore to my constituency for the airport.
I would like to ask a simple supplementary.

I would like to know from the hon. Minister whether any proposal has been sent by the State Government or by a private
promoter for setting up low cost airlines in any part of the country and especially in Andhra Pradesh.

SHRI PRAFUL PATEL: Sir, is he referring to the airlines or airports?
MR. SPEAKER: I do not know.
...(Interruptions)
MERTE SIS & BRRUIE & a2 3 ust &) You can ask anything related to civil aviation?
SHRI L. RAJAGOPAL : Yes, Airport is civil aviation!

SHRI PRAFUL PATEL: Sir, basically in setting up of airports, there is nothing like low cost airport or a regular airport! An airport
is an airport. As far as the proposal is concerned, I have not received any proposal from the State Government.

MR. SPEAKER: The Minister's answer is 'No, Sir', and 'Does not arise'; and then also, you are putting a question. Clarification is
needed, but it should be sensible.

Okay, please put your second supplementary.
SHRI L. RAJAGOPAL : Sir, Andhra Pradesh Government did send the proposals for setting them up at Nellore and Cuddapah.
MR. SPEAKER: It is the same problem! Every hon. Member will talk of his constituency matter.

SHRI PRAFUL PATEL: That is not a low cost airport. If the State Government wishes to have the airports at Nellore and
Cuddapah, that is a different issue altogether.

MR. SPEAKER: Okay, there is nothing else.

SHRI PRAFUL PATEL: For that, there is no reason; that can be set up, any way, with the due procedure being followed.
MR. SPEAKER: Okay, Q. No. 209, Shri Mohan Singh.

SHRI JYOTIRADITYA M. SCINDIA : Sir, my supplementary is there.

MR. SPEAKER: Sorry, Shri Jyotiraditya Scindia. I made a mistake.[Msoffices]

SHRI JYOTIRADITYA M. SCINDIA : Sir, through you I would like to first of all congratulate the Minister in doing a tremendous
job in terms of improving infrastructure across the board, in terms of connectivity in India from the civil aviation perspective.
However, it is very important to also start connecting, as the questioner said, smaller cities with larger airports within a particular
State. Therefore, intrastate travel is also an area that the Civil Aviation Ministry should look at so that smaller cities are connected
to State Capitals. What is the Minister going to do about setting up smaller airports within each State so as to promote intrastate
travel in every State?

SHRI PRAFUL PATEL: Sir, this is the spirit of the question and I am happy that the hon. Member has asked this question.
Basically, yes, he is right that smaller tier-2 and tier-3 towns need to be connected now with air connectivity. To that extent the
Government is also asking all the State Governments, as all of us know State Governments have smaller airports in towns which
are seldom used. If they can be upgraded either by themselves or in joint venture they will begin a process of opening up the
smaller towns.

Besides that we also wish to come with a policy on Greenfield Airports. At the moment it is under consideration of the
Government. Broadly, the idea is to have more infrastructure. This growth of aviation cannot be sustained until and unless the
aviation infrastructure is increased, expanded and strengthened. Everybody cannot fly from big cities to smaller cities. It has to go



through a hub and spoke methodology. It is correct that if we connect smaller towns of a State to the major city or Capital and
then transfer the traffic, it is the right approach. To that extent we are agreeable and we are working in that direction.

SHRI REWATI RAMAN SINGH : Sir, I want to congratulate the Minister. areIgr sigleRr, we1 Sogiol ScIEMIG b o wense g < 8, s3p
fere 9 srmoreiter oft @1 BIfde quE Sor A §)
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SHRI PRAFUL PATEL: Sir, at least he is happy, he has got his Allahabad flight. He has been pursuing it from day one.
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SHRI IQBAL AHMED SARADGI : Sir, there was a proposal of airport at Gulbarga which is the most important place of
Hyderabad-Karnataka. So far as the State Government is concerned, they are in the process of completion of required
infrastructure. I would like to know from the Hon. Minister as to when this airport is going to be completed so that the financial
assistance required from the Ministry can be extendedral.

SHRI PRAFUL PATEL: This airport is being promoted by the State Government of Karnataka. We, as Central Government, has
given it our fullest support and cooperation. Now, money is another issue. I would repeat that everything cannot be done by the
Central Government. At the same time, it is our duty to facilitate which we are amply doing in the case of Gulbarga.

SHRI DEEPENDER SINGH HOODA : Sir, first of all, let me also thank the hon. Minister for his reiteration and repeating his
commitment to increase the airport infrastructure in our country.

Sir, I was in the United States recently and I did a point of interest research on the number of airports around Manhattan. I found
that in about 150 kilometres of New York, they have 70 airports. While we have a rule which limits us to have any other airport,
if there is an existing airport in the radius of 150 kilometres.

My question is that time and again there have been proposals from Government of Haryana and even from the Government of
Uttar Pradesh for setting up airports in and around National Capital Region of Delhi to ease some of the traffic from New Delhi
Airport. Is the Minister considering this with seriousness?

MR. SPEAKER: You are going beyond the question.

SHRI PRAFUL PATEL: I do concede that the policy of 150 kilometres from an existing airport is an old policy of 1997. Aviation
has transformed dramatically in the last ten years and more so in the last three and a half years. So, I would definitely say that
the Government is actively seized of this matter. There is the Prime Minister's Committee on Infrastructure which is looking at this
issue. We are also discussing this with the Planning Commission and other agencies. I hope that the new policy will address these
issues, especially creation of more infrastructure not only in the National Capital Territory of Delhi but all across the country to
meet the needs of this growing sector.

SHRI TAPIR GAO : Sir, I would like to know from the hon. Minister about smaller airports. Last year, the Planning Commission
had given permission and all clearances have been given for the construction of Pasighat and Teju Airports in Arunachal Pradesh.
But an initiation from the Ministry of Civil Aviation is yet to start. Therefore, I would like to know from the Minister about these
two airports.

off 13 PuIeT Ared @ sreiel Adice, A ot v Faret 2... (cAaeer)



3ERIGT HBIG © TR AKT &, fiforees sa srm & 28 2 3l au scewe @2 3@ 3
«.(Interruptions)
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...(Interruptions)

MR. SPEAKER: Mr. Ram Kripal Yadav, you can go out and put your question to the Minister.
...(Interruptions)

MR. SPEAKER: Please be brief and do not be too accommodative.

SHRI PRAFUL PATEL: Sir, the hon. Member is aware of it and I am happy to state that the Government has sanctioned two
airports. Going out of the way of all the norms, the Planning Commission has agreed and so is the Ministry of Civil Aviation to set
up a new airport in Arunachal Pradesh and also in Sikkim. For these two airports, certainly approvals have come. Now, funding
pattern and other issues are being resolved. So, I can assure you about the new airport in Arunachal Pradesh because we have
found that two States are not connected by air — one is Arunachal Pradesh and the other is Sikkim. So, I am happy to state that
both these proposals have been approved and hopefully we will be commencing the work in 2008.[r10] ...(Interruptions)

MR. SPEAKER: No further running commentary.
Shri Shafiqur Rehman. I have given him this opportunity because he is a very disciplined Member.

3i. onblepSeael adb @ reer ABiea, 3 Aoroier s} St A Seren aEar g b aan JRIeEIE ¥ e gulsier 87 3R & dl 33 U2 APl @ waE s 87 A
aladl & fb AIanIG e agd 8l dAscauul seis &) dsl fadell 3 wga oot a1 & 21 asts A asl waRul¢ &t aga sreeda &) d angen b s e ¥ acmwel &t
ﬁaﬁlﬁﬂl‘l{n

SHRI PRAFUL PATEL: Sir, I will request him one day to come for a cup of coffee to my office. I will discuss and explain to him
what is possible. Since you have such high regards for him I would also give him the same consideration.

MR. SPEAKER: Hon. Members, you can see for yourself how it is paying to rule abiding and disciplined.

.(Interruptions)

(Q. No. 209)

oft Alizot BiE : areerer siglce, swotofter sicft it Jicveu Jeft 31 & afie Jor B f[baireil & Jwrer 3dam &t sishly eren 531 0T ot &2 &) ARl mew adiast &t
a1 3| ...(=maum)

MR. SPEAKER: Mr. Minister, you may also please invite Shri Raghunath Jha for a cup of tea.
€ | (zzraum)
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SHRI B.K. HANDIQUE: Mr. Speaker, Sir, the Government has its own ways of supplying fertilizers like Urea, DAP and MOP.

So far as supply of urea is concerned, 50 per cent is under control and 50 per cent is left to the traders for free sale in the



market. As far as 50 per cent control is concerned, the Government is very strict on that. It is supplied to all the States. It is
under the Essential Commodities Act. In regard to DAP and MOP I would like to submit that these are all imported fertilizers and
the Government has no control over these two fertilizers. The State Governments apply and identifies the agencies and other
suppliers so that they can, in advance, place orders and get the fertilizers.

off Aot Biz : siewter aidic, sifosa off gy i 3, 3T & o U9nel oid] 2ol G|
31eRT8T MBI & fbeft o Wenmat ordl avzon ailde| Fflase @t Al woft uenel ordl weon alde)
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SHRI B.K. HANDIQUE: Sir, it is a good suggestion. Definitely, we are willing to discuss the matter with the hon. Members. We
have already had the Fertiliser Advisory Forum. Its meetings are held at least thrice or sometimes more than thrice annually and
the matter is discussed with the State Governments particularly the Ministers for Agriculture.

Urea availability is all right in all the States. Even availability of decontrolled fertilizers is all right so far as its supply is concerned.
I will give you some statistics. ...(ermazmwer)
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SHRI B.K. HANDIQUE: In 2006, the stock of urea in kharif season was 10.93 LMTs in excess of the assessed requirement. This is
the stock position in the States. In the case of DAP, it is 36.14 LMTs, that is, 3.8 LMTs is in excess of the requirement. Then,
MOP was 14.17 LMTs, thatis, 5.8 LMTs is in excess.
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MR. SPEAKER: Not in that same volume but a little less!
&€ | (=raur)

SHRI B.K. HANDIQUE: I would like the hon. Member to check up with the State Government as to whether the stock allotted to
them has been lifted and sold or not. That is the first thing to be ensured. Even after that, if there is any scarcity, we are always
here to help the State Government.

SHRI PC. THOMAS : Sir, the new Farm Policy has given more stress on organic farming and the farmers need fertilizers at a
lower price. Whenever you speak about fertilizers, you speak only about chemical fertilizers. What about organic fertilizers? You
are not thinking about organic fertilizers though the new Farm Policy has given a stress on organic farming. I want to know
whether you will lay stress on organic farming and give organic fertilizers also at a lower price.

SHRI B.K. HANDIQUE: Sir, we also fully aware of the necessity of organic fertilizers and we are on that job now. The R&D work
is on. The day is definitely not very far when we shall be able to supply organic fertilizers also.
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aw?...(Interruptions)
MR. SPEAKER: This is very improper.

SHRI B.K. HANDIQUE: Sir, we have taken several steps to improve the availability of fertilizers, not only in West Bengal and Bihar
but in other States also. If you allow me, I can read out the steps that the Government have taken in this regard.

MR. SPEAKER: No, there is no time now.

SHRI B.K. HANDIQUE: Then, I can send it to the hon. Member.

12.00 hrs.



